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14
kers. But what are the workers do-
ing? They are going on strike. The

electrical engineers, the doctors were
threatening to go on strike. On each
one of them the society had spent
more than a lakh of rupces. Buti then
they get jobs and go on strike; they
do not care for their fellow-beings.
We had four wars with Pakistan and
one war with China., We had cyc-
lones and droughts and floods. The
couniry suffered some losses on ac-
count of these. But the losses
suffered on account of strikes and
locklouts are almost double the
other loss. Government believes
in socialism and wants to do good
to these people. But 13 there
any social discipline among those
people? There the Government has
miserably failled, I want the Gov-
ernment to see that there is no
strike. If there is even one day
strike, they must be dismissed from
service and new people available in
t] » country must be apponled. The
Government should be prepared to
face the consequences of it. They are
not even 08 per cent and they are
ruining and eating away more than
75 per cent of the budget of the muni-
cipalitics, Stale Governments and
Centr. ! Government

Fertiliser supply in the country to-
day is not more than 50 per cent. The
water available in the country is go-
ing wacte. T want that there should
be indisenous production of fertih-
sers I am not intercsted whether the
fertiliser factory is located in my dis-
trict or in my State or elsewhere
Previously they said they will have
12 fertiliser factories. Now they have
reduced it to 5. I submit that we
should have at least 20 fertiliser fac-
tories so that we may have enough
food for our people.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): He is blaming the
opposition parties, How many chil-
dren has the President of India got?
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): Str, I wolcome this
document, which makes 1t clear that
there shall be no plan holiday, which
has come with some impoitant objec-
tives and which has explodcd many a
myth. 1 find 1t has get triple objec-
tives. It has been stated categorical-
ly that growth by itself is not suffi-
clent to raise the standard of the
people. When a few of us were try-
ng to challenge it some years back,
we were told by the economist in the
Planning Commission that growth will
take care of other thing as well, I
mean social objectives. I am happy
that Mr. Dhar and Mr. Dharia now
tell us that it is not so. Of course
wisdom has dawned on the Planning
Commission after a long time that
growth by itself is not enough for the
attainment of the social objectives we
have laid down. We have seen all
these years that growth has increas-
ed the disparity between the rich and
the poor. Therefore, I welcome this
document which says that growth,
self-reliance and social justice must
go together. It was said that self-
reliance cannot be had in this coun.
try if you want growth. Our econo-
mists used to say, we must have lean
from outside as much as we can from
America and other countries.

MR DEPUTY-SPEAKER: You can
continuc on Monday. This debate will
¢ ntinue on Monday.

Before we {ake up private mem-
hers®’ business, I will hear Mr. Madhu
Limaye’s point of order.

15.00 hrs,

RE: NON-CIRCULATION OF ANS-
WERS TO TWO QUESTIONS TO
PRESS CORRESPONDENCE
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Written answers to my Unstarred
Question No, 5121 (which was the
subject matter of the point of order
this morning) and Unstarred Ques-
tion No. 5281 have not been laid on
the Table today by the Minister
concerned.

This is a grave lapse and contempt
of Parliament.

I checked this with the Press people
and also our Library. The bunch of
questions and answers supplied to
the former by the PIB also does not
contain answers to these questions.

I do not know whether the Minis-
try of Finance or the Ministry of In-
formation and Broadecasting (PIB) is
responsible for this.

. It is the bounden duty of the Press
to report proceedings of Parliament
faithfully and fairly. But if impor-
tant documents and papers are with-
held from them, a breach of privilege
and contempt is committed, and in this
case it must be the Ministry/Mimster
or Ministries/Ministers concerned who
should be held responsible for this
breach, for this contempt.
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gy qigd w) B & 7
3gsuxfaarg :

“In the case of unstarred ques-
tions, written answers thereto are
laid on the Table by the Ministers

«concerned.”

g faega mf‘amvgqr & wrt
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“Copies ot pnntod ‘Lists of quu- .
tions’ .are distributed to the  sccre~
dited press correspondents or. sold
to the public at a fixed price one -
hour before the Question Hour be-
gins.” '

et # orferariie defe R H ae &
@Y foar &, & Sawr % IELOU AT
qEaT g -

“The question of privileges ot
Parliament vis-a-vis the press arises
mainly in two ways, the publica-
tion of the proceedings of Parlia-
ment and comments casting reflec-
tion on either House, its committees
or members.”

T T qTAT F FIA BVE TS WY
g @ Ew AW wAwr ae TeEd
%ﬁ?tﬁﬁm‘m‘r#m‘r*' HfF
wrgT Y frarr § 47 grRTT egQ
FrAgEIIITAER ¢

“The Press Information Bureau,
whose officers are aitached to the
different Ministries of the Govern-
ment of India and who have to per-
form functions analogous to those
of correspondents in giving publi-
city to the proceedings of the House
is allotted one seat in the press gal-
lery. Against this seat some 30
Press Information Officers are issu-
ed press pallery cards on alternative
basis.”
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“It has also been reported by
the Collector that the Securnity
Officers are alleged to have used
abusive langauge and also tried to
slap the Customs Officer”

I T TR

“While the officers were at the
Police Station, Class IV staff re-
mam on duty and continued their
vigilance at the Naka They have
reported that within five to seven
minutes of the departure of the
Customs Officers one car sped away
at full speed in spite of the efforts
made by the Class IV staff on duty
to stop it.”

MR DEPUTY-SPEAKER: What is
the point of order?
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MR DEPUTY-SPEAKER: I can
give you some information even now.

It 1s g hitle unfortunate that the
Answers to these Questiong to which
you referred were received rather
late this morning But they have
been received and sent to the Library
at 12 noon I am giving you this in-
formation Our Secretariat has taken
up the matter with the Mimstry of
Fmance about this.

stew fmd wrTardto wrfo ao
& ARz A far ?

MR. DEPUTY-SPEAKER" The posi~
tion 1s that the PIB itself collects
these answers. Either the Informa-
tion Officer of a particular Mimstry
hands over these to the P.LB. or the
PIB itself collects these Answers
and circulates to the press people.
That is the position Our Secretariat
does not give out the papers.

srem fomd eardwE L wm
W g wfwg e ot gwT ¥ Il
warfeg Adrfpn Ay 8, 99 w1 Wt ag-
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MR, DEPUTY-SPEAKER: They are
in the Library.

SHRI MADHU LIMAYE: They have
to be circulated to the press.

T8 ITHY T E |

MR. DEPUTY-SPEAKER: Other
necessary steps will follow, I suppose.

st wnsrg qa W (w7 ¢
SR HFRY, AG AT FIAT aGA
e ¢ fraw &1 gaed sdewwr @
TR F AT Y Y s, wa e g 7 Aifeq
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MR. DEPUTY-SPEAKER: I just
now told you that our Secretariat has
taken up the matter with the Finance
Ministry, that is, the concerned Min-
istry. What else can we do at this
stage? I am giving you the facts.

SHRI P. M. MEHTA (Bhavnagar):
It should be probed thoroughly as to
who is responsible, who suppressed
such an important information to the
press,

MR. DEPUTY-SPEAKER: This is

not a question of suppression. This is
a question of being laid only.

st oy fomd - gomenw wERw,
st g &y qwrd Adi gf &

MR. DEPUTY-SPEAKER: We have
written to the Finance Ministry. Let
us get the reply from them. Since
these Answerg have been placed in
the Library, the PLB, I think, must
have received them now.
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sty fawd : oerw W,
forer 7g & fe d0 oo o
Fgro At gEt & g% Faaiiee
wrfag I &1 9T I B W FAE
8w v A fag Srwavg W E)
a9 Y wwaT %Y frare ¥ 9F
w3 gavar § fF

Their function is analogous to that
of parliamentary correspondents.

MR. DEPUTY-SPEAKER: The Ans-
wers have been placed in the Library.
It they have not collected them, they
should do it now. The P.LB, is in the
know of the matter. They should col-
lect these Answers and circulate them
to the press.

PROF. MADHU DANDAVATE
(Rajapur): The matter becomes more
serious because 1t is related to the
behaviour of a Minister and, therefore,
a suspicion arises that this ig deli~
berately done,

MR. DEPUTY-SPEAKER: The sub-
ject-matter of the Question is g differ-
ent matter. No more about it.

=t W fem : gaT W 9% 9w
o ¥ wigw AgF F X FE, N 1071
F @ a1 & qAEl & o FIe
qref &Y fref ®YC Forer 7 amar gay w0
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15.12 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS—
contd.
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